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more easily grant a half-hour discus
sion if the hon. Members are not satis
fied with the answers given here pnd
some more elucidation is necessary, in- 
which case, those hon. Members will
each put a question and in the end the
hon. Minister will give a reply.

Now, with respect to matters where
a statement is laid on the Table at
the House, the hon. Minister, whoever
might be in charge, cannot be expected
to go into the details of everyone of
the items. Then it becomes a discus
sion. The House wants to know what
has happened at the Conference. Here
and there, one or two questions may
be put, but the details regarding the "
Conference as to why a particular
decision was taken or was not taken
would not come within the scope of
the questions here. I do not know; I 
would like to consult the Business
Advisory Committee or the General
Purposes Committee as to what we
shall do with regard to such matters—
how far an opportunity is necessary
and how an opportunity can be given.

Arms Act
*529. Shri D. C. Sharma Will the

Minister of Home Affairs be pleased
to state whether the Government of
India have finalised their proposals to
amend the Arms Act?

The Minister of State In the Minis
try of Home Affairs (Shri Da tar): The
matter is under consideration.

Shri D. C. Sharma: May 1 know for
how long the matter has been tinder
consideration, because whenever I put
this question, I am given the same
answer. May I know for how long
this matter has been under considera
tion and for how long it is going to
be under consideration? I want a 
very firm reply to this question.

Shri Datar: May I point out to this
House that we have to consult all the
State Governments and have their
opinion? There was also a Private
Member’s Resolution which was circu
lated for public opinion. So, a volume
of public opinion has been received
and it has to be considered. I assure
the hon. Member that Government

would take a decision at a very e»rly
date.

Shri D. C. Sharma: May I know
it the amended A m u Act will be
placed before the Lok Sabha in the
next session?

Shri Da tar: We shall try our best
to place it before the House In the
next session.

Shri Thimmaiah: When Dr. Katju
was the Home Minister, he was kind
enough to say that he would come
with an amended Act before this
House. May I know why there is a
lot of delay?

Shri Da tar: We stand by that pro
mise.

Shri Joachim Alva: Do Government
propose to categorise all citizens who
can possess elementary arms on mere
application and 1n that category, do
Government propose to include M.Ps.
also?

Shri Datar: The hon. Member will
kindly wait until the Bill is placed
before this House.

Raja Mahendra Pratap: Can we not
do away with licences altogether?

Shri Datar: I am afraid we cannot.
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Shri P. R. Patel; Certain Govern
ment servants are exempted from the
operation of the law. May I know
whether M.L.As., M.Ps., Presidents of
Municipalities and local boards will
also be exempted?

Shri Datar: There are certain diffi
culties in connection with the accept
ance ot this suggestion. AU the State
Governments are considering
matter.




